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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL,
WESTERN ZONE BENCH, AT PUNE
APPEAL No. 29/2024

PARAMPARIK MACHIMMAR BACHAV

SAMAIJIK KRUTI SAMITEE ....APPELLANT
VS

JAWAHARLAL NEHRU PORT AUTHORITY & ORS.
RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6,
MAHARASHTRA POLLUTION CONTROL BOARD (MPCB) :-

I, Satish H. Padwal , age about 52 years Occupation-service, the
Regional Officer of the Maharashtra Pollution Control Board Navi
Mumbai, having my office at 7th Floor, Raigad Bhavan, Sector-11 , CBD
Belapur, MPCB, Navi Mumbai, do hereby state on solemnly affirmation
as under of Respondent No. 6, the Maharashtra Pollution Control Board
(MPCB), having my office at MPC Board Navi Mumbai do hereby
solemnly affirm and state as under:

1. I say that I am the Respondent No.6, MPCB, and I am authorised to
affirm the present reply to affidavit on its behalf. I have examined the
e g ‘?\ relevant records available in my office in respect of the above matter

/;@; > Ry \‘\ and am affirming the present Reply Affidavit based on the same.
ff ’a,( » ‘%UF» \¥ \\Nothmg in the present Reply Affidavit may be deemed to be an
. - ‘f‘ . "’}‘ ,d_l dmission of any of the contents of the above-captioned Appeal.

L ;._,_v___“ 7 othing in the above-captioned Appeal may be deemed to have been
\‘.-\ s / \ // admitted for mere want of specific denial.
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2. 1say that the present Appeal has been filed challenging the joint CRZ
and Environmental Clearance granted to Jawaharlal Nehru Pogt'/. °,
Authority (hereinafter referred to as 'JNPA'), the Respondent No.! :1 ! L.:
herein, by the Ministry of Environment, Forests and Climate Change\
(hereinafter referred to as 'MoEF& CC'), the Respondent No. 2 herein, \
dated 15/03/2024 bearing reference no. 10/48/2023-IA-III for the \ ¢
"widening of the existing Container Berth at Jawaharlal Nehru Port." =
which is annexed at Annexure A10 to the Appeal.

3. I say that Respondent No.l had made an application seeking CRZ
Clearance from Respondent No. 4 herein. I further say that as per the
EIA notification dated 14/09/2006, as amended on 01/12/2009, prior
public hearing in respect of projects covered in the schedule of the
said notification,is mandatory.

In accordance with the said provisions, the MPCB i.e. the
present Respondent received an application from the Project
Proponent to conduct Environmental Public Hearing for their
proposed project -

a)  Increase of crane rail span from 20.0 meter to 30 50
meter for 680 meters berth length. ¥ ¢ B, AE
b)  Increase of deck width of the berth 'by ﬁfteen meters on
land side. ‘% A :
¢)  Up gradation and strengthenmg of exnstlng 530-meter
berth and 150-meter wharf - At Vlllage > Sheva, Taluka -
Uran, District - Raigad, Maharashtra _"’{-v7_. :

?

' -

4. 1 say that in light of above, as far as the present Respondent is
concerned, all the due procedure for public hearing as mentioned in
the EIA notification 2006, has been followed and minutes of the public
hearing was submitted to concern authority by MPCB being
conveying responsibility, a copy of the minutes marked and exhibited
as Annexure - |
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5. In view of the aforesaid, it is most humbly submitted that as far as
the challenge to the Public Hearing is concerned, the above-
captioned Appeal filed by the Appellant above-named deserves to be
rejected.

™M
Solemnly affirmed this%2.day of Sept 2024 at Navi Mumbai

For and on behalf of Maharashtra
Pollution Control Board

—sLa~vA

(Satish H Padwal)
Regional Officer-Navi Mumbai
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VERIFICATION

l, the deponent above-named do solemnly affirm that all that
is stated in this Affidavit is True to the best of my knowledge and
belief, which is based on the records available in respect of the issue
involved in the above-captioned Appeal. Nothing false has been
stated herein.

For & on behalf respondent No. 6
Maharashtra Pollution Control Board

e

(Satish H. Padwal)
Regional Officer- MPCB, Navi
Mumbai,

Advocate

/bl"
SURE3H N. KAMBLE

ACVOCATE &N i‘.}T ARY
{Govt. Of India)

o [

Register St. No.

30 SEP 2024
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MINUTES OF THE ENVIRONMENT PUBLIC HEARING FOR PROPOSED
PROJECT OF WINDING OF EXISTING CONTAINER BERTH AT JAWAHARLAL
NEHRU PORT (CARGO HANDLING CAPACITY 22.1 MTPA) -

A) INCREASE OF CRANE RAIL SPAN FROM 20.0 METER TO 30.50 METER
FOR BERTH LENGTH OF 680.0 METER;

B) INCREASE OF DECK WIDTH OF THE BERTH BY 15 METER ON LAND
SIDE;

C) UPGRADATION AND STRENGTHENING OF EXISTING 530 METER BERTH
AND 150 METER WHARF

AT VILLAGE - NHAVA SHEVA, TALUKA - URAN, DISTRICT - RAIGAD |,
MAHARASHTRA BY PROJECT PROPONENT M/S JAWAHARLAL NEHRU PORT
AUTHORITY (JNPA), URAN, MAHARASHTRA

The Environment Public Hearing in respect of proposed project of -

a) Increase of crane rail span from 20.0 meter to 30.50 meter for berth length of
680.0 meter;

b) Increase of deck width of the berth by 15 meter on land side:

c) Upgradation and strengthening of existing 530 meter berth and 150 meter
wharf.

At Village — Nhava Sheva, Taluka — Uran, District — Raigad, Maharashtra by
Project Proponent M/s Jawaharlal Nehru Port Authority (JNPA), Maharashtra
was conducted on Friday, the 015t December, 2023 at the site of the said industry
on 12.00 noon at Bahuuddeshiya Sabhagraha, Sector -02, J.N.P.T. Colony,
Jawaharlal Nehru Port Authority, Taluka -Uran, District -Raigad.

Representative, Sub Regional Officer, Maharashtra Pollution Control Board,
Taloja and Convener of the Environment Public Hearing Committee welcomed Shri.
Sandesh Shirke, Additional District Magistrate, Raigad and Chairman of the
Environment Public Hearing Committee; Shri Satish Padwal, Regional Officer,
Maharashtra Pollution Control Board, Navi Mumbai and Member of the Environment
Public Hearing Committee, Environmentalists, NGOs, Journalists, Representative of
media channels and Company Officials and local people/participants who were
present and with permission of Chairman, Environment Public Hearing Committee
started the proceedings.
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Representative of Convener, Environment Public Hearing Committee informed
that as per the Environment Impact Assessment (EIA) Notification of Ministry of
Environment, Forest & Climate Change, Govt. of India, (i.e. MoEF & CC, Gol) dated
14" September, 2006 as amended on 15t December, 2009, it is mandatory to conduct
prior public consultation to certain projects which are covered in the schedule of the
said Notification.

He informed that Maharashtra Pollution Control Board was in receipt of
application from Project Proponent M/s Jawaharlal Nehru Port Authority (JNPA), Navi
Mumbai, Maharashtra to conduct Environmental Public Hearing for their proposed
project of -

a) Increase of crane rail span from 20.0 meter to 30.50 meter for 680 meters berth
length.
b) Increase of deck width of the berth by 15 meter on land side:
c) Up gradation and strengthening of existing 530 meter berth and 150 meter
wharf.
At Village — Sheva, Taluka — Uran, District — Raigad, Maharashtra.

Representative of Convener further informed as per EIA Notification, 2006 the
category of proposed project falls under Category A — as Cargo Handling Capacity is
>5.0 MTPA — Schedule — 7 (E)- Ports, Harbours, Break Waters, Dredging, which
requires to obtain prior Environmental Clearance from the Ministry of Environment,
Forest & Climate Change, Govt. of India, New Delhi for which prior environmental
consultation is mandatory.

Representative of Convener informed that the aim of conducting prior public
consultation is to make aware, local people who can be participant in the hearing and
they should know the developmental activities and Environment Management Plan of
the unit.

Project Proponent had submitted online prescribed application along with pre-
feasibility report to obtain ToR to Environment Appraisal Committee, Ministry of
Environment, Forest & Climate Chage, Govt. of India, New Delhi and it has been
considered and given online approval on 01-09-2023.

After sanction from District Collector, Raigad to conduct the Physical
Environment Public Hearing on Friday, the 015t December, 2023 at 12.00 noon, and
as per the Notification dated 14-09-2006 issued by Ministry of Environment, Forest &
Climate Change, Govt. of India, (MoEF & CC, Gol), New Delhi and subsequent
amendment on 01-12-2019, Member Secretary, Maharashtra Pollution Control Board,
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Mumbai has constituted Environment Public Hearing Committee vide Board’s Office
Order No. E- 80 of 2023 under letter no. BO/JD (WPC)/PH/B- 231110 FTS- 0097 dated
10/11/2023 as under:-

1)

2)

District Magistrate-Raigad Chairman
or his representative not below

the rank of an Additional District

Magistrate

Representative of Maharashtra Member
Pollution Control Board, Mumbai -

Regional Officer — Navi Mumbai,

Maharashtra Pollution Control Board,

Pune

Sub Regional Officer, Convener
Maharashtra Pollution Control Board,
Taloja

As per said Notification, 30 days’ advance public notice was published by Sub

Regional Officer, Maharashtra Pollution Control Board, Taloja in the Local

Newspaper in Daily Sakal and Krushival for Marathi and in National Newspaper

Indian Express for English on 29t October, 2023. The public were appealed to send

their suggestions, views, doubts or objections regarding the proposed unit.

Also copy of EIA report and executive summery were made available in Marathi

and in English at various notified Government offices as under:-

1)
2)

District Collector Office, Raigad, Alibag.

Ministry of Environment, Forest & Climate Change, Zonal Office, Western-
Central Zone, New Secretariat Building, Ground Floor, East Wing, Civil
Line, Nagpur-440 001;

General Manager, District Industries Center, Raigad, Alibag,

Chief Executive Officer, Zilla Parishad Office, Raigad, Alibag,

Sub Divisional Officer, Panvel, District — Raigad;,

Tahsildar, Tahsil Office, Uran, Taluka — Uran, District — Raigad;

Block Development Officer, Panchayat Samiti — Uran, Taluka — Uran,
District — Raigad;

Chief Officer, Nagar Parishad, Uran, Taluka — Uran, District — Raigad,;
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9) Gram Panchayat Office — Sonari, Jaskhar, Dongari, Funde, Sheva,
Hanuman Koliwada, Panje

10) Group Gram Panchayat, Gharapuri, Karan, Nhava;

11) Director, Environment & Climate Change Department, Maharashtra
Government, New Administrative Building, 15" Floor, Mantralaya, Madam
Kama Road, Mumbai — 400 032;

12) Joint Director (WPC), Maharashtra Pollution Control Board, Kalpataru
Point, 15t,2nd 3 4t Floor, Sion-Matunga Scheme Road No.8, Opp. Cine
Planet Cinema, Near Sion Circle, Sion (East), Mumbai — 400 022;

13) Regional Officer, Regional Office, Maharashtra Pollution Control Board,
Raigad Bhavan, 7" Floor, Sector 11, CBD Belapur, Navi Mumbai — 400
614;

14) Sub Regional Officer, Sub Regional Office, Maharashtra Pollution Control
Board, Raigad Bhavan, 7™ Floor, Sector 11, CBD Belapur, Navi Mumbai
—400 614;

15) Website, Maharashtra Pollution Control Board, Mumbai;

Representative of Convener informed that 32 suggestions / objections have
been received by Sub Regional Office, MPCB, Taloja regarding the proposed project.

Representative of Convener informed that an opportunity is given to all
participants to raise any doubts, suggestions or objections regarding the proposed
project in environmental angle, which can be submitted by orally or in writing also.

Representative of Convener asserted that this Committee is only for recording
public opinion, views, suggestions, objections regarding the proposed project in
environmental angle only and the Committee has no right to approve, reject or
recommend the project. The suggestions/objections raised by the participants in the
public hearing will be noted and it will be included in the minutes of the meeting.
Similarly, the revised Environmental Assessment Report of the Project Proponent and
minutes of the meeting after approval of Chairperson will be submitted through MPCB
Head Office to the Environment, Forest & Climate Change, Government of India, New
Delhi after taking note of the video recording of the said meeting, suggestions and
objections recorded in the meeting. An Expert Committee there takes further decision
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regarding the same. He requested Chairman of the Environment Public Hearing

Committee to inform Project Proponent to start the presentation.

With the permission of the Chairman, the Environmental Consultant of the
project made a presentation on the entire Environmental Management Plan (EMP) for
the proposed project. It is informed that the proposed cost for the proposed project is
Rupees 196.82 crores. 6.3 lakh rupees will be spent for environmental management
in the project during the implementation phase of the project.

For the said project, during the construction phase, around 360 contractual
manpower and 10 regular manpower employment opportunities will be available. After
the implementation of the project, 15 regular manpower and 360 contractual
manpower will be required. Preference will be given to project affected and local
people. Similarly, due to the said project, there will be a huge increase in the indirect
business in the area.

After the Presentation, Representative of Convener, Environment Public
Hearing Committee appealed all participants to raise their suggestions, objections in
respect of proposed project in environmental angle only. While asking questions, full
name and residential address should be informed.

Views, questions, suggestions/objections raised during the Environmental
Public Hearing and the answers/promises given by the Project Proponent/
Project Environment Consultant / Environmental Public Hearing Committee :-

1) Shri Bhushan Patil, Leader of Workers, Representative of Project Affected

Persons :-

Earlier there was a container terminal, it was called Nhava Sheva Port.
Jawaharlal Nehru Port Authority (JNPA) has awarded the existing terminal to Nhava
Sheva Free Port Terminal Private Limited to increase crane rail span from 20.0 m to
30.50 m for 680 m berth length, shock deck width 15.0 Meters extension and
improvement and strengthening of existing 530.0 meter berth and 150.0 meter wharf
is proposed for which public hearing is now conducted.

So one has to study and know what is the socio-economic effects of any project
will be. Our city of Uran is the Most Polluted City in the World. Also, Uran city has
become Most Accident Prone Zone. Most of the accidents are happening in Uran city.
After few days, the container handling capacity will be one crore i.e. ten million per
annum.
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So what effect it will have on environment, human life and what is expected
from JNPA should be noted.

The first effect is that there are many casualties. When we obtained information
under Right To Information (RTI), 2005, more than two hundred people died in the
year 2020, 2021 and 2022, 2023 only due to accidents. A large number of two-wheeler
accidents take place here and no one takes responsibility for it.

Many lives are being lost due to this container transport. So, the important
question here is who should rehabilitate the family after the breadwinner of the family
leaves. The pollution that occurs here — the Air Quality Index here is the highest. So it
is getting difficult to breathe here. By watching the containers, journalists brothers
says- containers are Uran's death. Here, responsibility for the accident should be
fixed.

Another thing is that the wetlands here will be destroyed due to pollution.
Various birds used to come here. They will not come, so indirectly it will affect human
life.

Here comes the important question - i.e. the question of rehabilitation. So, in
this container terminal which was transferred to Nhava Shewa Free Port Terminal
Private Limited, 600 of our workers were working in permanent cadre. There is an
investment of 900 crores. If Rupee One Crore is ear-marked for every person, then
nine hundred local people affected by the project should get employment in permanent
cadre.

A few days ago, JNPA has called applications for the jobs, while applications
from 1,200 local and Project Affected People (PAPs) have been received, the list has
been prepared by JNPA. This project will be developed in two phases. So, how many
PAPs and local people will be employed in regular and contractual service?

Though there are so many projects in Uran Taluka, job opportunities have not
been given to the PAPs and local people, the original local people here. However,
they should get employment as they used to get regular service earlier. Two villages
were displaced. Two villages viz - Navin Sheva and Hanuman Koliwada were
displaced. They were not given job opportunities.

Hanuman Koliwada village is still not legally rehabilitated. They say they are
still in the transit camp. Both those villages and other project affected villages should

be rehabilitated and should be given compensation also. Employment/job
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opportunities should be created. We are not against development, but the local people
must get employment.

Effective measures must be taken to control the pollution caused by the project.
Also, the jobs which are available in contractual cadres should be given exclusively to
local people and PAPs.

However, it is our humble request that these demands should be considered by
the Environmental Public Hearing Committee.

2) Shri. Manoj Koli, Residence — Gavhan village, Taluka — Panvel, District —
Raigad :-
Despite being an affected village, the name of Gavhan village is not in the list

of project affected gram panchayats. However, this point should be noted. Gavhan
village is a village of Koli community. Maharashtra Pollution Control Board published
a public hearing a notice in vernacular language (here Marathi) and one in national
newspaper for English. There is no mention of the name of Gavhan Gram Panchayat.
However, this should be clarified, then only | will raise my suggestions.

Because 1,035 people of Gavhan village have received compensation from
JNPA. So, it should be informed why Gavhan village was neglected, because you will
take any decision without our knowledge.

Project Proponent said that thirty days prior to the public hearing day,
Maharashtra Pollution Control Board had published a public notice in a vernacular |
newspaper (here in Marathi) and in a national newspaper in English for the information
of the public. So. we assume that it reached to the local people.

We welcome your arrival. However, if you have any environmental suggestions
or objections regarding the proposed project, you can raise them.

JNPT was started in 1978. There was no mention of Gavhan village at that time.
Gavhan village is “Project Affected Village”. So when we demanded to give a
certificate as “Project Affected Persons (PAPs)", we said that only those whose land
was acquired will be given “project affected certificate.” So why this is?

Why person is not considered as PAP, whose trees are acquired? Won't you
give him a job? When we apply for jobs in JNPA, a question is asked whether there is
a project affected certificate. Hence, whom should we ask for a certificate?

| turn forty, | won't have a job, but what will our next generation do? Whom
should fishermen contact for a PAP certificate? There are 1,035 natives fishermen in

7



our village, why are they not given project affected certificates? So, the explanation
should be given immediately.

If the land is acquired for the project, he is the victim of the project, then if the
fishing of the fishermen is lost due to the project, then why are they are not considered
as Project Affected Persons? So, we should be informed about who will declare us as
PAP.

The next point is our Gavhan village creek will be affected. So how many
channels are going to be kept for boats to go there? Many of our boats have sunk.
Similarly, the silt there has also not been removed by the Project Proponent — JNPA.
Fertilization of fish does not take place without removal of sediment. We have to write
complaints to the Konkan Commissioner.

Our boats hit the rocks there. Till date, our demands have not been considered.
The silt in our Gavhan Creek is not removed. Just like Kalamboli Creek, the water
there smells because of not removing the silt. People do not eat the crabs there.
Hence, here also it will happen.

Hence, the residents of Gavhan should get the “project affected certificate”, the
people of Gavhan should get priority in the jobs and by which method the project
affected persons will be granted certificate, it should be informed. Also the affidavit
which is taken from residents of Gavhan should be returned back to us. Project
Proponent should be compensation to us.

The houses of Hanuman Koliwada have been infested with termites. They are
also our brothers. When they will be rehabilitated? Copy of minutes of this meeting

should be made available at each project affected grampanchayats.

3) Shri. Paramanand Deo Koli, Sarpanch, Grampanchayat Hanuman Koliwada:-

My question to the Project Proponent — JNPA is Whether Rehabilitation first or
Project first? He requested Environmental Public Hearing Committee to give an
answer in this regard.

Chairman, Environmental Public Hearing Committee informed that Project
Proponent proposes to develop project in existing project only. Hence, here nobody
will be affected. And this is Environment Public Hearing for the proposed project.

At that time Shri. Parmanand Koli objected that Sheva and Koliwada Gavthan
was totally acquired for the second phase of JNPA. In 1985 it was acquired. Now there
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is no project. Later many new projects have been started here. Since last 38 years,
we are fighting for rehabilitation.

Project Proponent do not implement rehabilitation work. So many projects have
come up here, they are not giving jobs to the local people and to the PAPs. Hon.
Collector-Raigad, Alibag had informed that on yesterday i.e. 29th November, 2023
that the public hearing would be postponed. But today the public hearing is going on
here, which means that everything is going to be done by keeping the local people in
the dark.

At that time, Chairman, Environmental Public Hearing Committee inform that
as per EIA Notification, 20086, thirty days prior to the public hearing, public notice was
published by MPCB in a local newspaper in Marathi and in a national newspaper in
English for the information of the public. Similarly, environmental documents about the
proposed project were made available in Marathi and English at Gram Panchayat
Offices in project affected villages.

The said public hearing is an Environmental Public Hearing for the proposed
project. Rehabilitation is a completely different subject. A rehabilitation meeting will be
arranged soon. Shri Koli objected that we are fighting for rehabilitation since last 38
years.

Shri Koli inquired whether joint site inspection of the proposed project was
carried? He alleged that there was no joint inspection. A joint site inspection of the
proposed project was required to be carried by the District Administration, other related
government departments, Maharashtra Pollution Control Board along with the
fishermen.

He alleged that the government is working in favor of the project keeping the
local people, fishermen in the dark. However, joint site inspection should be done first,
then further action should be taken.

Chairman, Environment Public Hearing Committee directed to record the
suggestions raised by Shri Koli.

4) Shri. Lakhapati Asharam Patil, Sarpanch Panje Villge Grampanchayat, Taluka-
Panvel,District-Raigad

JNPA has developed a port as new terminal of BMCTPL. My village is next to
it. JNPA has given a notice to our village that we should not carry fishing activities.
Our village lives on the fishing. Even the people of our village have not been given
jobs yet in the project.
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Young boys and girls of our village has not been included in any project. If the
fish is going extinct, how can we live? We have to remain starve. This should be
explained.

5) Shri. Dasharath Sitaram Magar, Residence — Vashi village, Navi Mumbai,
Taluka — Thane, , District — Thane :-

| have already submitted my application. According to the Environmental
Public Hearing Notice, the environmental impact of this project will be on Raigad
District, Thane District and Mumbai District. There are three districts, many talukas,
many villages near this project. There are many industrial estates. A large community
living in this area lives on fishing. Hence, they owns the water, forest, land. Be it in
the creek or in the forest.

Then providing Environmental No Objection Certificate to the proposed project,
these villages are indigenous tribes as per Land Acquisition Act as well as Forest
Rights Act, 2006. Their livelihood rights are on water, land, forest. Therefore, before
conducting this public hearing, it is necessary to study the social impact that is going
to be caused by the proposed project through the Collector's office according to the
above laws.

However, according to the above laws, the Collector is expected to call the
Gram Sabha of the affected villages and inform about the Environmental Impact
Assessment (EIA) report in the gram sabha.

Also, Maharashtra Pollution Control Board should have pasted the EIA report
at the entrance of each village informing about the effects of the proposed project on
all the natural elements i.e. sea water, fish, silt as well as on the surrounding
vegetation, human beings and birds.

Further Municipal Councils and Municipal Corporations which falls in the
affected area of the project, it is necessary to them to fulfill the guidelines by keeping
the EIA report in their General Body Metings to approve it.

Hence, my objection is that the directives of various laws have not been
followed by the Project Proponent. Further the Municipal Corporation and Municipal
Councils discharges its untreated sewage into the sea. It was necessary to call them
in this meeting.

However, we object that the first Environmental Impact Assessment report

should have made available to the local people.

10
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District Collector has the guardianship of the district. Hence, Hon'ble Collector
is requested to cancel this environmental public hearing first.

Maharashtra Pollution Control Board has published a notice thirty days before
the meeting. Thirty days should be official working days. Because if the five days of
Diwali holiday and other holidays are calculated/considered, people get fewer days.
Hence, it was necessary to give prior sixty working days public notice in the newspaper
prior to the of public hearing on environment. We think there is some conspiracy here.

We are not against the development, but it is necessary to create public
awareness about the deadline for public notices and environmental public hearings in
the circular. A Gramsabha was required to be held regarding the EIA report. Hence, it
should be noted that process of this public hearing is incomplete.

Similarly, public awareness has not been done in villages, so process of this
public hearing is incomplete.

Also, Project Proponenti.e. JNPA and the Maharashtra Pollution Control Board
should inform the local people about how much oxygen in the water will decrease due
to this project, how much fish will die due to it, air quality, its effect on people, crops,
plants, and then planning ahead. Because expert agency here is MPCB.

Awareness has not been created about this, so the process of this public
hearing is incomplete. So, | object to this public hearing. Also, information about the
number of fishermen who will be affected and how much they will be compensated
must be told in the public hearing meeting. It is necessary to inform the local people
about the amount of sludge that will accumulate and how it will be disposed of.

At this time, some of the participants suggested the concerned person to talk
briefly and give others the opportunity to speak.

Convener, Environment Public Hearing informed concerned participant
to present their suggestions and objections in brief.

Shri Dashrath Magar objected that | am speaking for all. He said | myself a
fisherman and have carried fishing activities. | myself have experienced how much
damage is done and how the government misguides it.

6) Shri. Sandip Patil, Residence — Mukutban, District — Raigad :-

Maharashtra has a very beautiful sea shore of 720 km. It has a beautiful
beaches. JNPA has developed Ports 1, 2, 3, 4. But the development of this port has
greatly affected the traditional fishing techniques and livelihood of the fishing

11
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community, whose life is on this coast. Land has 7/12 certificate, but fishing
area/ground does not have 7/12 certificate. Just as a farmer grows grain on his farm,
a fisherman does not.

Farmers get compensation from the government in case of loss of crops due to
drought or flood, but fishermen do not.

The main thing to say here that there is tragic situation of the fishing
communities at Hanuman Koliwada, Belpada village, Gavhan village, which has been
presented by their representatives. There were thousands of traditional fishermen
here. The creeks which have formed from the sea are also being buried in the name
of development. So, it has a serious effect on the livelihood of fishing communities
living there.

We are not against development. But traditional fishing communities should not
be destroyed in the name of development. However, our only demand in this public
hearing is that those who are doing traditional fishing should be considered and
properly rehabilitated.

Now considering the environment, now traditional fish is getting rare. Earlier
64 types of fish were available. It is also requested that the coast should be made safe
for traditional fishermen and a permanent plan should be made for the rehabilitation
of traditional fishermen.

7) Shri. Kamalakar Patil, Residence — Sheva, District — Raigad :-

The entire Seva village is affected and displaced for JNPA. No my question to
JNPA and government officials as well. Let me answer whether our Sheva is 100%
affected or not. At that time, Project Proponent replied that Sheva is totally affected
and displaced.

At that time, Shri Kamlakar Patil said that our Koli community has been
cheated. We were given 33.64 hectares of land for Sheva. We were cheated that our
village is built in 10 hectares and remaining land of 23 hectares is in the possession
of JNPA. An answer should be given that when we will get that land back and we will
be rehabilitated.

Project Proponent- said that the land acquisition was originally done by CIDCO.
So it would be appropriate to ask this question to CIDCO. If CIDCO hands over the
land, the JNPA administration will definitely consider the further course of action.

12
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At that time Mr. Kamlakar Patil said that our village was displaced for JNPA, the
money was given by JNPA, then it would be right for JNPA to ask CIDCO. So, we
should also get the answer to the first question. In this regard, we should get from both
administrations i.e. CIDCO and JNPA.

Second Question, Our Sheva was 100% fishing community village and import-
exporter. Also, if other villages got compensation, why didn't Sheva get
compensation? Why didn't you want to fill the form from us? Also we are not given
priority in recruitment.We had given the land for the project of JNPA. It was not given
for a private project. JNPA and District Administration are cheating us again, because
the land is going to be used for a private project of JNPA. Also, not a single project
victim has been given a job, instead people from other States have been recruited.

Sheva is 100% affected and 35% of our Sheva land has been lost in the project.
We are 100% displaced and we have also been denied employment contract in the
project.

However, we are completely against this proposed project and if the efforts are
made to start the project, we will protest against any attempt to start the project. An
answer should be given as to why we are not given justice
8) Shri. Pradip Mhatre, Residence-Jaskhar, District- Raigad:-

I am saying for the first time that we are against this project. Jaskhar village is
the nearest village to the project. Project Proponent is completely inactive regarding
the safety of our village. For the last three years, Jaskhar village has been flooded
during monsoons. Every house gets water, houses and domestic articles are getting
damaged. No one pays attention to this.

JNPA administration for the last three years only promises that the canal will be
widened, the road will be constructed. But we are being cheated.

Next Question JNPA has installed a garbage project in Jaskhar village limits. |
don't know what its capacity is, but in that project, the waste is completely coming from
the Uran. It is not handled by them. Every night, JNPA sets fire to garbage, and our
village suffers because of it. 100-200 people in our village are sick with this cough.
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9) _Mrs. Pranayi Kishor Mhatre, Dy.Sarpanch, Jaskhar village, Taluka — Panvel,

District — Raigad :-

As Pradeep Mhatre raised the issue of solid waste management, JNPA says
that such a big project is coming and we are going to take responsibility of the
surrounding villages. So the first question is to JNPA whether JNPA really takes
responsibility. So our experience is that JNPA does nothing after project completion.

Now the JNPA sets the garbage on fire, causing great distress to the elderly
people of our village. No. People have increased, who suffer respiratory diseases.
We are frequently sending letters, videos to JNPA. If they complain, they deny setting
the fire and take the name of the garbage cleaning person. So if they can't handle the
waste now, how will they handle the waste after the project is expanded? If the pending
issues of our village are not resolved for the past several years, we will not give
consent to their new project.
10)_Sarpanch, Gharapuri Grampanchayat, District -

Today our Gharapuri village is surrounded on all sides. You are blasting in the
sea. The village has Elephanta Cave. If it collapses, what do we do? We have 3 boat
route. But there is no road to the village. Due to JNPA blasting, the houses of our
village have developed cracks.

People of Nhava-Sheva are going to get money, but we have not received
anything even though we are within calling distance. Although the boys and girls of
Gharapuri are educated, no one from our village has been recruited in such projects.

There are many fishermen in our village, there is also plenty of fishing, but you
have banned fishing.

Hence, we should be given justice.
11) Female Person from Hanuman Koliwada, Native Village — Sheva Koliwada

For one, our rehabilitation has gone wrong. These new companies come in,

they dump right into our fishing grounds. So where we should go for fishing? If they do
not give us jobs, what will we do, our livelihood is affected and hence our survival has
become a problem.

Yesterday on 29-11-2023, there was a meeting with Hon. District Collector and
he said that this public hearing will not be held. So how the hearing was started by
defying the Order of District Collector, Raigad, Alibag, though Additional Collector and
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Tahsildar were present in that meeting, how is this public hearing going on? Our village
is totally opposing this project and until all villages are rehabilitated, we will not allow
any new project.

12) Shri. Hanuman, President,Fishermen Society:-

Whether the project site has been inspected for which this environment public
hearing is conducted. Give the answer.

Member, Environmental Public Hearing Committee answered that the project
is currently operational and the site where the project is to be carried out has been
inspected. At that time, some of the attendees raised objections.

At that time, Shri Kishore Mhatre said that what percentage of jobs will be given
to the fishermen there?

Chairman, Environment Public Hearing Committee said that the JNPA
administration will give answer regarding job opportunities.

Officials of the Project Proponent said that the suggestions and objections
raised in the meeting are being recorded and will be discussed with the management
of JNPA.

Shri Hanumant and others present objected to this and said that the same
answer was given in the last public hearing and they are not giving job opportunities
to the local people in the project. Although, yesterday on 29-11-2023 Hon. District
Collector, Raigad, Alibag said that there will be no public hearing, public hearing is
going on here. That is, everything is going on keeping the public in the dark.

At that time, one of the participants asked a question to Chairman, Environment
Public Hearing Committee that he was also present in yesterday's meeting and had
said that he would not be present.

At that time, Chairman of the Environment Public Hearing Committee said that
| am attending the meeting on the Order of the Collector and after coming, | sent an
SMS to him that | am here in the meeting. Chairman, Environment Public Hearing
Committee said that the said public hearing is an environmental public hearing and we
have come to record the thoughts, suggestions or objections about the proposed
project.

Some participants questioned that on 29-11-2023 Collector, Raigad, Alibag had
told us that they do not want to hold public hearing. You are cheating us. Government
has been cheating the locals for 38 years. However, this public hearing should be
cancelled. The President said that this is a public hearing to hear your views.
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Some of the men and women present together demanded that permission
should not be granted until complete rehabilitation was achieved. Many of the
participants were calling for the public hearing to be illegal and to call it off.

A woman was saying that our life is boring. They say that there will be no public
hearing in the collector's office, but a public hearing is held here. Some said that here
we have a conflict with the government.

Shri Parmanand Koli, Sarmpach, Gram Panchayat Hanuman Koliwada
reiterated the demand of the project only after the first rehabilitation and suggested to
cancel the meeting. Many participants were shouting in union to make their point.

Some of the participants were shouting that many such hearings and meetings
have been going on for the last 38 years, but we have not been rehabilitated.

Some of those present shouted back that you are the District Magistrate, and if
you are the one who is cheating, then who should the people believe. We will bring
this matter to the attention of the government.

Some women were shouting together that they are against the project. Later,
the majority of those present were chanting “We are opposing, we are opposing.”
Some were saying that the administration and the company must have decided
something. He again demanded Chairman to cancel the public hearing..

Some said that now we will go to the channel and inform about it. He again
requested to cancel the public hearing.

At that time, many fishing community members/Kolibandhus of Hanumankoli
villlage walked out of the hall in protest.

13) Ex. Sarpanch, Dongari -

My wife was Sarpanch of Dongrigaon, now my son is the Deputy Sarpanch. He
said why our lands at Panje and Dongri have been taken by the Government of India,
Government of Maharashtra for the project. But here the project officials lie so much
that we feel they are getting paid to lie.

I have been in politics for 32 years. There are 2-3 subjects. We do not get any
tax from the project. So the civic facilities cannot be given to people. Our drinking water
lines in villages Panje. Dongar have been cut for JNPA compound wall. Wrote a letter
to BPCL regarding this, they are not taking any notice. Local people are not given
priority in employment in the project. Natives have no place in employment. However,
the administration should take notice of this, otherwise we are against the project.
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14)_Shri. Harshal Thakur, Jaskhargaon —

For the last five years, rain and tide water has been accumulating in our
Daskhar village. So there are 250-300 houses in the village that get water 4-5 times in
their houses, so they are suffering a lot. We have informed all District Administration
about this. JNPA is also followed up.

JNPA road is passing 50 feet from our village. There, a road has been made
cutting the mangroves and by filling the materials. The road has passed 50 feet from
the house in our village, hence houses in Daskar village are cracked. The temples and
houses there are on the verge of collapse.

Despite repeatedly telling the JNPA, they have given a false report to the
government and constructed the road. We have surveyed every house in our village
and every house is cracked. However, at present the road should be withdrawn from
where it passed. Also, the project should give compensation for the loss that has been
incurred for so many years. Only then will the project be approved.

At that time Executive Director of the Project Proponent started to answer, at
that time Chairman, Environment Public Hearing Committee suggested that the
suggestions and objections raised by the participants should be recorded, but you
should not answer.

At that time Mrs. Pranayi Kishore Mhatre, Dy. Sarpanch, Jassar Village, Taluka-
Panvel, District-Raigad objected back that JNPA does not take any responsibility after
the completion of the project.

15) Shri. Rajesh Mhatre, Dy. Sarpanch, Nhave, Taluka — Panvel, District — Raigad

Nhava village has not received anything from the CSR fund of the project.

Another thing is that now the people's representatives of all the villages have
expressed their grief that in the recruitment of workers, the locals are not being given
employment contracts. Locals and project victims should be given priority in
recruitment.

No one is paying attention to the removal of the silt. This creates obstacles in
fishing and other matters. However, the question should be resolved.

Some of the participants brought a statement on behalf of the village to
Chairman, Environment Public Hearing Committee, requested him to accept it and
went on stage to present a written statement to him.
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Mr. Vishvnath Gharat, DGM, J.N.P.A answered the questions raised by the
persons which are present in the hearing. He reported that, issue of rehabilitation and
land will be sorted out. Regarding employment they will discuss issue with higher
authority and resolved the problem raised by villagers.

Chairman, Environmental Public Hearing Committee said that many local
people have registered their thoughts, suggestions and objections in the public
hearing. If anyone still wants to register suggestions, objections, they can submit them
in written form. This public hearing is for the potential environmental impacts of the
proposed expansion project.

Convener, Environment Public Hearing Committee informed that the
suggestions, objections as raised by the participants have been noted and it will be
included in the minutes of meeting and minutes of meeting alongwih Revised EIA,
written suggestions and objections after approval of Chairman, Envionment Public
Hearing Committee will be submitted through Head Office, Maharashtra Pollution
Control Board to Environment, Forest & Climate Change, Govt. of India, New Delhi.
An Expert Committee there will be take further decision.

Convener said many participants have raised suggestions and objections in
respect of rehabilitation, job opportunities to local and PAPs, They have been noted
and will be included in the minutes of the meeting.

Convener, Environment Public Hearing Committee thanked all and on behalf of
Chairman, Environment Public Hearing Committee declared that the meeting is
concluded.

Meeting ended extending thanks to the Chair. Enclosed 32 written suggestions,
objections as received.

’?,.,,,@ﬂ

(Satish Padwal) hirke )
Member, 1
Environment Public Hearing Committee  Environmen ublic Hearing Committee
And And
Regional Officer, Additional District Magistrate, Raigad,
Maharashtra Pollution District — Raigad
Control Board,
Navi Mumbai

18



649

N 2
A

el T H. TAELETA 8% 98 TITEFI0, TisaT STarEard
AEE TS, AT, qThT-30T, Rregr-uae, 39 fAemm seax adf=
FLTHOT (FTI STATSV &THAT = R3.¢ TH.AL.H.1)

A) Lo HIET T ATHETST kel LT TUT 0.0 HITTT 30.40
Hexqdq arefamr,

d)  OFRITSAT SHAT ERAl SAHATSAT ATSAT (4.0 Hiedd
e e,

F) f=E™ Y3o.0 WEr g arfor Yuo.o Hiex HEE
UM T TSI 10,

T RO A R L 2 K N 0 A PR s A A

T FaqF H.TATELATT A8 aa¥ TTAHT, T, TTIHRT-3,

g T-TravTe, HETTY Ii=4T J&arad —

A) Lo HITT T ATH TS he ¥ FUT Q0.0 H2T T 30,40
Hrexqdq areta,

d)  gFETSAT Al ERl SFAATSAT AT 4.0 Wil
FTEa,

F) faom™ 43o0.0 #HEw I A@fir 94o.0 Hex TEE
YT T AT T,
THeT AT THTALOTTATAF T8 TAGATI VT AT AT

0¢ fRHAT 3033 T FUTH ¢R.00 FToMET AEIET TWHIR,

-3, NUAAE. FoHl, TagEe g a2 T,
AIHT-STT, FSegT-TaTe T SIS FToaTe seteil greft.

qrT . 1 of 22



650

)1

<A

FMTSITZﬁTﬁF uﬁaﬁ?ﬁ%exwaaﬁf&rﬂ% AT
Sregreetiesra,aae aur aeay, =f. afqw =g, wrefis
ATAFT, .91, 6w, T4T o 947 96 A9 faugs iz
SHAHATIUT FRAT T AT ATAFET o TG0 ATaF AT
SAYATAVIE He IURqi TG el. ATATATSAT LTI
T AT STAATAON TIHAT & el

AT TATALIATAF ATl TAGATa drAat AT T2
Fel T WA FLHTCAT TG0, a9 9 AT a5 a1, 747
feeet o=ar fadi® ¢¥ Twax Root F FuTRA f3FTHw ¢ ffHax
Roo? T ATAHIATHAN (AS[@) Aardiar fafers seweaiar
TATALOTT AT ATHAT 0T TEARTE A ATHTST ARG, TATILIT
AT ATEIR ATHLATAVT ATTTST T FLOT TUAHTLH FLOITA AT
g, H. TATELATA g% da< TTIEH, “grar AT, qIqehr-3<0,
SregT-TravTe, HgRIg AT=4T T=Tiad -

A) S0 HeT T AT AT el LT T 0.0 HZT T 3040
Hexgdq Frefa,

q) UFFATSAT SHAT Tl SHATAT are@r 4.0 Hied
Frefa,

#F) T Y3o.o Hex T for 94o.0 Hiex HE™
TUTIOT T AT [T,

Yo IATTU(T TEATaTaTad TATaL0T AuTs ST i Stagaravl
AR FevaTETst 9.9, dearhe T AT,

qmH= #. 2 of 22



61

Hqalg THeq TATELO ATGGEAT, oo amfor guTRa
ATEGAAT 0 ¢-¢R-R 0 0} THATT €AW “ T " — T TATSVT &7HaT >
4.0 THENAY AT \9(%) — T, BTaH, 5 Tied, SioT qed dieq
AT HELE THeUTH T, a9 9 AT daet HATAT, AT
TR, T fReelt Fi= "IgTERer aHdl” YTH F0 T ATErey
AR, T FAUTe ST STAgATavil 97 ST A,

AATSTH  AAT FHZ el H GgiEeer f[Awgs S e
ATRGATIU=T Hb Ieq THed TREAT  GTH F9d9
THeATaudl o THedHes UM IRTH 9 ararad qra
SAA=AT AIEAT ST B0, THeTd Saahiad AH0T-7 T
=7 FF=ror=T ATfRA AT SIAAE S F AT Rered T g
o= =T g,

e TadhiAl qosdl qediwd Gl (EAC), TaTa<or, a9 9
TATHIE Fa HATAT, AT TCHTL, T4T faoed T FT=t Trarfoss qregar
(TOR) J&TH FXUATHTST T qATALT ATHTT JeATHT AZATT TATT
FLOATEATST AAATEA A TG HAT F AT AT dod HeATHA
AT (EAC), 93T, a9 F ATHTT dad HATad, HILT hTT,
Tl foeelt Tt e HSET AT 0 ¢-0%-2033 TSI TaTH
el
SAHATA R oA T 0 ¢ RHaY, 3033 TST AT ¢3. oo
e, a5 AT AT FIHICHAT 991930, g4 9 gaTHE a9
TATHAT=AT ATAG=AT F&ATF 9 ¥-0%-0 0% T TG AfAg=AT
foAi® o09¢-93-R00% AR fRATF ¢0/99/2033 sy
GTATATHTON A TAL0T Foroar STfRe Stgaravit afidt afsa -

g ®. 3 of 22



652

06

A1, SregrEeTaesT, e, dfemm | ... ey
ffar == wRfEdt (e
SregreeTemrT  aeamer

Lo
SSIEIGEIE])

TR I e dew qas | a3
7= gfafaeft

Tt e — 7T Jas
A€ FaH, \o FT AT, qFL-9 ¢,

1.3 21, TR, T4 qas
I-TefF ATTFT, TBISAT | e ATATSTH
TAATE 99, \© JT HoTAT, dFe -9 ¢,

oft ot . ez, T s

qalg AT 3T I=iF FATAT, HERTY T3U0
A= dew, qereT AT THAE GEEr=ar 3o Raw areft
AT 3R T’ oo “Fivae” a1 SAFHHES qL3ia 9 T
FAUT ‘ST THYH” ITd SN STAGATAvitaTad ATig< GAAT
e 2%-2 0-3 023 TS THTIAT Ferett BIal.

AT dalg  Avedlsdlsdd] g9 TEqTES S

ATRA LT GTefte Sfai=d FHATadTa IqTed FL0ATd AT

q= #. 4 of 22



?)
R)

3)

¥)

“)
%)

653

24

TTTAF FTITAT, TITALT, T F AT T8,
AT, TEH A9, G 79T, qF AT, T

HETeAae T, fSregr 3= F7, Tranre, aferam.

FferamT,

TEHIAII, TgHIe FITAL-IT, q o1~ 30T, ForegT-
TAE,

e faerE Afge, F=TaT afidt- 3T, qreE-

TS

TT TTHIATI, TR, FLA, =214

AL F ATATELONT 5 39T, werry are,
T TATHHTT T, ¢4 AT e, HIETH FTHT
AT, HATAT, HIE — Yoo 033,

. 5of 22



654

n Q

§R) HEEATAF (S YU RI=) - earay, ggry
U T Hew, Feude Uise, 3T AT, HT9A
HTSHT ThiH AT |, <, AT (TF), IS - ¥oo 033

23)  JTRIrF ATEHILT, ATRTAF FATAT, AT T
e 42w, TATe wad, 9aT 9T, AFT 9 ¢,
HIEET IaTIE, Tt §as — Yoo £9%

%) ST ATRTAF ATHTL-TBIST, IT T (qF FTATA,
TR T fF=101 Hees, TATE Wa, 93T HfeT,
qFex ¢, TSt AATYR, T Has — Yoo 9%

P4)  Hhaedw, HETTg YgUI RE=0 dew, .

SYURE TheqTawdl 3T YTRfUF AR, AErg Tguor
=T A, J@NT AT FEATAATE 33 GAAT/AET TTH AT
AMed. (YT Trera).

gLehdl, AT AGITE of H1& I0ATT AT AGA F @ a1 qist
FFEAT T 43 ThaTd o8 i,

ATATSTH AT TTAUTET el &l B HAT H<h AR ¥4,
fOrFT FvaTET AfFHT AT AR ATl AT TALATAU
ST ForedT Td J@T FFhar qist aar/=ed Ii=t sfagard qia
AT A, ATATHTI FILg doehT= 1 (oS oAl Tohis T Sreft=ar qeft
e, Sofia Sufeera FToama et q=T, T AT A9

a1 %. 6 of 22



655

2.9

TS a9 9. 9. (7. #ear=amadiy w@iEwy, a9 9 gq|e aqe

AT ALAT=AT TATHIA Thed TG0 HedAWE AT
AT F AT SAAEATIT TSI (A 0A T HTELIH0T ey, AT
TFCATHTST TEATTAT @9 &TF ] %.CR FIET TG, THeqTd T2
SHIEATIATHTST T .3 ATE Thed FHATad SoTd @9 FL0GTd
AT AT, HELE THUTETST FTEhTH SOATT T IS0 FATET
A= a3 ¢ o Mot aqeaae=T Jsr=T gt sy
BISd. Tohed Feaq Aredra ¢« Fafie aqeaaes=t a7 3o
TTLTT T IS, ATATHTI TELE Theq TS TRELTATT ATl
SAFATITT THE THTUTT FTE FIVTX AT, Theq HeeT W T&aTiad
TheATS T, THEATAT I, THEATA e GIETaT T AT
AT ST AT ATt ATigdT faei.

ATEAFOTAAL T, s, qaiaofawgs: e
AT AT A Iuftaair weared wheatat FTEr
AT A&, FAAT ATHTH AT A0 AT Hie,

IR AR A= I 9 T TheT Yad s / Tey
AW [/ TGO TTF TR ATRATEvt affdt ai=T e
S ATATEaHT Wt TETSTHTOr 2fr2-

g &, 7 of 22



656

9) =1 STIOT AT, AT ST, ArhS T, Themed Siafae:-
@i ar Emft Fweeaw =fi\e g, F =2rEr d9r 467 qrEa
ald. STATELATd 4g% I (F3%) TTTEhor (Yuadiw) 7t e
T =graT 9T sht O Zfiae yrarege forfies a1 era Fe
AHA TUAGT T & <o Hex T ATHTHTST e TT T R 0.0 HiZT
T 3o0.40 HieTadd FTEE, AT THAT T (4.0 e
T ATIOT fA=rdATT Y3 0.0 HET 9 o 4 o.0 Hex ge™
LTI o HSGA (20T TEQTTET ST ATATST ST STATI v oTe.
fasraTar smm=ET Ay Ay, aeft arfedt e Rt 9%
FEATl THeuT AHTOTH-SATTHE T HTT Zr el & AITET,
STTU[A =T ARTATd. 3= 3307 98X g Most Polluted City in the
World — FZUrST SITTA I JaTa STed TEiod 98T g, T8= S0
18¥ & Most Accident Prone Zone TgUrsl aTd STTETT Ta07 &=
AT AT, HATT SITEd ATHTT g 30T AT 2 AT, el
fRaait auiq FHeAT FTATEUATAT &9aT & UF FIET ol ZgT
AT 29 gee. ¢ F=T uHianET, AHEl SaqrEaT
TROTH gred oTfor .U R.U. FIT FT ATAT AMgq AT i
ST AT
ATAHRTL, 0 04 THTL ATFRAT HAAT FAFAT R0 R0, R0 T 037,

2033 HTATT IIAAGA SATET ATHTAT Heh ATHTATT eI ATAT e,
T HISAT THTUTT AThT AT ATHTT g1 A ATHT TGS

g FIOilel °q ATel. AT HAL ATgqH e AAH=1 Saagrt gra
Mg, L FedTdia wdl HIUE AeqTHaL AT FedTd [T HIviT

q= #. 8 of 22



657
2\
LTS BT T AT WgedTAT ATg.IT S IO gidd — A= Air Quality

Index TATT ST ATeE ATE. TATHS TT *ATH =l g F3IV gIq e,
FEATHS BIUTTAT ATHTATHT STATARTLT TATHATT =07 I 3T,

THLT MY WSUUTHS A aT0ree & (wet land) 7€ 0T
AE. AT TAT faferer qeft Im3=. T AU ATaId, ATHS ATFETTI

AT ATAET STEATAT TR 20T 3.

T HEATAT T IAT TSl [Aa9AT=T T, 9L § o Hhedl
e =grar aar W 9 fiaa yraeee forfaeeer geaaia

FOGTA AT, ATT AHA Soo FHAMR g WIAHT Fariq
(Permanent Cadre) FT¥d gId. TF 200 HIEHT [AAF Mg,

WX UF FIET TedF FhiT USTE 93T, a¢ TS Thodqaed,
TITIA 739 AT 0T Favd (Permanent Cadre) TS
o™ RS, #Fer REai@t oA .U, 9 o0 AnTed, a<
9,00 TTIHE T THCUUEATH ST AT ATgd, TTal of U UT.T.q
AT oAl Mg, BT THed GIF SoqTq AR ied gIuM< 3. a< el
THeUUEd TTHa MATHT Fad, FATET Had HIHTAT Sqae? IO
qTIFITT Tae Tohed A3A Thedued  eTHEE1, s 92
TATTAHIAT TSR VAT ATAAT ATl T QAT T It o
TSR aE=T, T Weredr qrigsd. aF e e Fat
ST Qe SOr EATT FISTaTST 2f i T et el F=T
AT6-IT 0T AT ATgld. SLHTT HIBTaTsaTs AsHa! Hra<efiT
qaad AT ATel. o FgUrdTd, do@el o dwgor forfara smea.
el WA F TAT THUET AT THATT WIS 0T STSAT
qTfgel. WSHITET HAdT AT qriget. omH=T Aswmarer [y
ATRl, TOT TATHHAT TSI AT uTfas,

g . 9 of 22



658

- N
3 -

THEATHSS BIOT-AT TO0 Rg=rormamsdt st Surais=T
FIOT AALTF Ag. TOT o FATET TEAT F AT A2, F

T ATH=AT AT ARTOATAT TATAOIETTH AT TG
Fqid = FmET & 79 B

R) . AT HIAY, TRV 3T, AHT-T 4, FregT-
ATTE T AT TegTo7 TS A ATHGATIAT=AT A
AL, T B T AT SATAT. TgTVT I § e qHISTS M7 o7
TR 5N A= Hew™ SAATEiy gEET e g
GATAT FXOGTT AT, a3 HY ATHT AT STRAT F LA H LT
TegTIT TTETA 2,034 AR SI.UAS.T. FFT THATT TS
HqAAT SATe. T TSIV TTATAT FT STAeA JT=T GATHT FL0GTT
TTET. LT ATHSAT AFBT TFal FTalgl (AUT =47

Tohed T A1 Girae st STt feaamsar §a g
MR AEIRTY TV (H2=07 He ot U €A1 Fa=Ta a3
T TF TP AT ST STAa=aT ATRAETET AT =T
THIIANT FLOITT SATelelt grdl. TS AFRT AT qHSAT it o
TATTAF ARTIIT Traefl. AT AATT ATIEA AT TqRT, aet
AT TEATTAT Theq T AT FTa! TATaoiT T=AT, e Seeare
T SATYOT Fidq Ahal1d.

99 HIAT TUATTEHT AT ATAT. TS TTI7 AT
THTTET FEUA Ioid Togdl. TSIl T g Theured g, a%
AFET THEUUEd FeUA I(@AT JUITA HETON Hefl Ear sqi=r

qr= #. 10 of 22



659

—
Z *
N, it
-

SR TefT, ST Yehequred ST 3T o FiRa, 4% o F77
?Wﬁ%aﬁﬂ?—ﬁ,a‘rwmaﬂm'{r?mﬁwﬁévm?@
FT ? SIoEl A ST, AT AR T, AT s
STEAT g T ATEEd A0 2. 9% At arEer S
W?ﬁﬁmﬁvmw,wﬁwﬁﬁmﬂﬁr,w
TH=AT Qe Ut F1 wome? wRwEradt e s
HITT=T? STH=AT AT ¢,0 34 qb FIT e, =T 2T
T 2T ST ATE? 9 e e i v A, st
WW,R%WW?@WRWW
FIV ST 0T A=t ATFRefT v A,

TE HET AW =210 Tt @ e AE.aT I
@Wm-mw%ﬁ%ﬁwﬁswa%a?mwa—m
WWW.W%@HW&TW—
SLUAHT. F Freaer A T FTIEATIATTT HIATH THTETT
(fertilization) gra 1Y, =TT sF=ieT o AHTId T et
THERT FAAT ARAT aRq. Jefier g=Fa< ATH=AT greaT
AT, WWQTW%WW?@.
SH=AT TSETT WISTAI M5 FTEHAT ST ATRY. SATTHT Fosarelt
@ﬁ%aﬁ,%ﬁvw@mwﬁﬁmﬁ?ﬁw@ﬂ%
ST @1 ATEI. T8 T3 ZI7,

aﬁm%&ﬁmmwmﬁwm,m
Fﬁ%ﬁiﬂﬁ?ﬁﬁmmﬁm,w%ﬁﬁﬁmwm
SE R IR raC ..M. T, g 0 Ao,

qr &, 11 of 22



660

2 A

ETHTEIGT ATSATATS FLAT dTHdT ATTAT Mg, dab arHa
YT ATd. T ATH [T FHelT FLOMT ?

T dShi=aT Sagardl Iq gl 99 ATHY=Ed Haradnd
IUASY FE&A AT FTAT,

HTHAT T Thed TadHT — 5.0, 9.7, A7 37 — A1fe e

FT AT ThHed. FAT TATALOEUTF ATgL STAGATIAv FIA g
AT 3L SVATHT FAAT hed [,

ALAE, TATALI AT ST STAGATA0 T AT AT FIRIA
FT AT AT THeT A SATATET T ATTF ATZT TAGATI0N
ATg, ATISHIVT FHLd ATgrd. ATATST HIVIgl EeATiaa g
ATel. ATAST =Y. TTHATHE FIST TIAT ATAT (G eT i of, T4, 91T,
=T gH-AT SCATATST AARMES f@Aemfua &, ¢y a1 o
TR raSTer AT FEOATT STl ATaT ATSHIU T g
ATET. HaY AAH T T THed AT, 3¢ TH gl [HaadTaIsr AT
AEIA. U7 qAAEATS FIH FLa9 Algl. Tde Thed AT,
TATRHET, THeTUEd@T q6-q7T ad ATgid. AT, Sregriesi-
HTTETT, TTARTE AT 2 ATEAT T ATRIA gidd ahl STAATa o
T2 FHAVITT ASA. U AT AT FAGATEAVN ST AR, U
TATIARTAT ST S 315 HIOMTL AR

ATAST AT, AT, TATALIATTF AT gL TALATAVT HIHAT
FiAT Firaer it STAgATavi=ar a9 39 e TS g
AL o U TEF FATATT SUSHT AAd=aT HIgd tardt ATt
TAAT THTIAT FHLOITT SATerell glal. ATITATY Fehed  STTE
TETde  ATHYATET wEATEATT SETad Yhedraud

qm= #. 12 of 22



661

AT SEATas 31T T SUSa SUTed FIUATT ATerer
gHd. WaXg SHEAEUl & waiEutEaTEd SegAEeh e
QAT fowT £ Tl [T oy, et 4% & qa3
ATEVITT AR 3ATe. ATAST 1. IS Frbt AT T Figta«r
F AT 3¢ T AT AT AR,

Y. BT AT TEATIAT THFATHT T T TRV Feolt &7
AT =TT At AT ST FeAr i Ggn qrEvlt FeehT
Al ATSSARIEET aTEAH, UERIY YEU0 REE deer
TEATTET THFeUTHT I T TG FL0T AG9TF Bl ST,
AISEHTIAT ST S ATHT THeqT=AT TS FTH F7F g, T4
TIH I @ TRV FLOATT ATH, ATHAY TEIA FHraara!
FLUATT T,

AT, ALAe, TATALIATIF TATT TALATAINT HIAAT AT+ =,

¥) #ft. TEIHT SATETH TTE, T, TS T I,
?lTF_[EFI'-TrI'a'FI', Sree-ueTe:-

S.OAAT, F froadt muE U 99 GRRe e an,
RIRIEISCIERIERICE A AR RS I b R CIC I CA L
feTelt ag it ATeY A= AT 7 . A i AT ASgETET
ST, ATHSAT AT ATHET ATF-ATERT AAaad 2T
AAAT ATE. FSATH THATT AH=AT TETSAT TaF TaAAT
TATY FTUFTT AT ATel. Aol T B3 ATNTeAT A2, 9% AR
AT IutorEET w9 FOAH? AHsAET SUEHTOET aTey
ATAAT g, ATIATIT TS IHLOT g7 T4

9 #. 13 of 22



w) =ft. Zore Frarm R, TE-ared e, T qaE, -
z1or, fSregr-aror:-

H oSt FoeT Ag. TAEEATTE ATl ST =41
TR GEATETT AT THeqTHS ST GATALVNT AT/ Zrone
g 1 T e, Z1or et anfor HaE rear AraT EomT e
& wFeTsas i [Neg, I9F qCF, ATF TS AT, ATF
A=NRrF FaTed! Area. ASSATET SaXiAate HLOLT HIST FHTS
AT ST TTEAT, TS S, ST, SAHATAT q1 AT ATy, AT Al
TS FET AT STl S|l WU gETEd Shedrar
T TEROTTa oI AT 2ohd THTOTT & 207, STHT ATERrgor FraaT
ATIYHTOT qad FTIET, Roof T &l T @ AT A,
TSAT SAIHATEAT g &1 9, WOF, SOd Ae.ATHS Bl
STAEATATT SIS FOATAEE R FAigare [SegrasrT
FTATAATHTET STEATIad heqTqes ST ATHTIS SATHTd g0 Mg,
ATAT AT BT00 TS AT, T e FAar Searaewd
T ST AT STHEET AT ATHEHd T ia<or qrET
AT FEATEEl ATRAT A0 AT oy, qE™ SErEd
THEATHS T AARF Hehay Fgurel AYETdie qroaray, HIeag,
TM@TET  ATAYET  OREde aaeqdias,  Asadrudl,
T ST IO BT g7 dgare Wiy aguer R
HE T TAT=AT 39 aT ATATIAT TR BT A7 ATRIdl. T8+ ST
T ST ST A0S F HgAIdTors Ad 8, T8 AT=AT
o AT AT BT T 2.

T OT=T AT o &7 A9 Ay e FEarE |/
FTOATT AT AT, T TEHATTAT HETANTATIORT, AL qT{erehT
ST TFAT 7 ey AT=OTol 2 AT SrSdTd. AT 49 Tt

qH #F. 14 of 22



663
24

m&waﬁ.aﬁwwﬁqw@ﬁwwmmﬁm
AEAT BT TATIHTAT ITASH F%e U7 AGITF BT,

fSregtfersrdt ai=ams Regre arerker s, @@ =
FSregTfaert aiar Bt arg f yow & wataofvas SiRe
SEATA €T TF FOATT AT, WERIY IGO0 [HEA gy
JEHT=AT S o eiaT ST g=at s Fe, S e 2
FATTA FIHFTSAT A0 AFTF 2, FIOT (A=t o
feaw 98t 7 A% g avear a3 w49 REw s fedm, a6
TATILOTATT STRT ATt Raar=ar Frasm=ar 915 e
ST AT ST TATT I ATG9TF Brer. I FTEY T2 o2
ST ATFETAT AT

AT fadrETeT Ay AT, AT A 9w =T 9
Wﬁl@ﬁ@?ﬁﬁﬁkﬁﬂﬁﬂ?ﬂﬁqmmd?ﬁ@w g, AT
SISl B9 TS g, AT SAAU FAEATATITET AR
AT X0 ATAT FA. T & STAToft 2 erqot amy ar=ht
&Y STt Sl g oy i,

THT AT THFATS TOATH difis et F4r 2rde,
e 7T T Wi, gas e, e @, ey
FTETATIL GIVTTT TROH, F9¥ G2 Frarare s & Theq gads
S.UA T T HERTY 0T R e e TR daw w5
U AT BIA. FIOT T o3 & 0.9. 7 75w a2, Araraq STJet
FLOATT ATAAT ATET, TG & STAGATION ool amg. T4 wreft a
SRV gRT oE. TEE F ATgHR arfad g, et
AT q AT (et Arawar o arht arfedt seemmaht dshie

qr #. 15 of 22



664

'
-_ ¢

_—

HRIOT ATT9TF AR, ST T AT, ar fdft 7 =it fRegare waft
WWWWWW%&W&WH@

wﬁﬁm@wﬁuﬁﬁ@awﬁﬁaﬁvw%@ﬁra
ﬁ.aamwa#ﬁm@vﬂﬁﬁw;ﬁﬁﬂawaﬁmaﬂ%
ﬁmzmmmﬁ%ﬁzﬁa@.ﬁﬁﬁwﬁr@%a
Wawwﬁﬁmﬁm%tﬁmzwﬁﬁaﬁaﬁwﬁaﬁ.

8) Al 4 e, TEv-ggean, RS-

HETTETET w30 fHH. =T Haw aafamT araser o,
AT FTET AT JTARE 9,2,3,% TF FrfdT Feoar s
AT, T § N ARG FamT qurieE vy 7 e
Wﬁmm,wﬁmm%~wm,ﬁm
FHTS HISIT THTITET ST AT 3. ST 6/9 2 =7 347
FEAT, AT AR TaT ©/93 AT IART 799, 59
THHTT ATITH ATAT ATHATHST THATTALATS (oo, TiSgqri=T
ATIFR THATTAATE eosa ATaY., AT IR T F2orT
TAATARISTETST, TEMTET, Tegmr At wfegmm=t s
TRfRrdt erfer wfRfefin s o AY FATAAT H&
Wwwwmmmww
ATAT, T GTSITERT TATHeAT 1T AR, AT AT TH7
TR &9 TEOT-aT AT ST a9,

9T @, 16 of 22



665

3.9

S

AT fAFEEET By A e .
m‘tqm%eﬂ%rﬂﬁrwﬁwmﬁwwmﬁﬁ
A,

aﬁmﬁwﬁﬁmﬁmwﬁa@ﬁ@rw
TR AT A S, e B e et e
kSEERRARE EECCE o

AT AT B e Sft qreaieE wg o,
e &1 3. T & woesr W v et &7 By ariios

IAE:

L ——

a-q;rtﬂqmﬁ ot FEenfte smeem AT aqe.
AT T BT AN, Ao e sy o,
TTAAT &1 ¢ o o 9% AT 1 Y T AT T 7T AT, A
TR SATE AT I et it rardran # Bt g,

— S T qiftaer Y sra=T

RFCTHER AT ST IS4 ST 33 B9t & oA, =y
AT S, ST Aot o 72 s arfir sy e

TR A AT A i gt TR e 2 R
FAA L. AT T 7 e Bramer dver S s Rrewny

T F. 17 of 22



666

NC

st fa=t, a8 @ srdagEEd S.u o gomee g [
= L.

BT AT FHATH T I Fifad fY oame T
S.uAdrTEet et @, it Suadio 9 Re, 9w
SuAftu. F fesen e arr g, a ufgedr e
SICHERT ATl et UTiest. ATaTad alivgl TUTHATHS TuTel
et 7 1. uA. .U, Figa smegien WMo s,

TET T ATHAT ATIET BT L0 0% WISgHTIET 7 AATH-
Rt FTRT ZAT. TET AL AT TRAALITS [WeTel, 9%
JARATAT T THATTHLATE, THBTAT ATEN? ATH=ATHGA HIH T
BT TH TFRIAT & aTeed ATal? ToF ATHTTCATTear AegieT
T IUATT UG ATel. qEF AR ST 2l SUAdIusAT
Arfor regr gemEaa g Het [ral WHAE FAT g, HILO
STUAHTUAT U @IS THedTarat df STHe araeodra I e,
T UFhg! THeTIEATAT ATHLT QAT SATAAT TR, T TLSAT
ATHTAT AT hetet | AT, T AATAAT BT ¢ 0 0 % FTTErT HATAAT AT
T Td ATH=AT SARMETHT 34 % SATHA AT 372, ATFr 00%
e AT A ARl TheaTd TSIRIHT HieeaT
ATHTLOIT AT 3T,

T AT TS THCATH SAHAT FYOT A A ST T

T BISA <UTLH ATal. THed AT FCOATAT TIS HedTd ATl
ATAEET AR F&. AGIAT AT FT < ATal, T ITAL 0T

7T,

a7 #. 18 of 22



667

HY T FETAT T AT T AT (&30 A, STHET e
T TheUSEaed  9did S9ed T Ale. SHsAT  ErsAT

RAdarad Theq Jad® g quiaer [ferr ere. o f oaw

STHRTT T @ UTadTedTd ITvaTd ST, Jeds 930q a7t S,
AT T, T THATT 21d alTg. ATaTad RV oT&7 2 ATaY,
ST.UA.GT.T, WTET T A1 F9 Feh ATATHT S0 T ATAT FEh
FLOTT A, TEAT ATEA SUATT TS, AT STHAT BEHAIE 21 AL,

Terel T . 0F. 9.0, 7 STHET ET=AT g2 1d Ueh F7 The
AT THFEATT F=L 1 OO0 IL0TAT AT AL, qT FoALT ATSATHSA
BTATSAT STd ATal. TSt AT F.09. .0, F=-I7eIT 0T AT9aTd,
TTOr SATHT AT &7 ATH=AT ATATAT gral. ATHS ATHSAT TTaT e
g00-300 AIH g GIHEATT AT AT AH T,

%) %ﬁ swnﬁﬁ:seﬁ'«:m% E'CI'H'{W Wmm

STET YT #1301 O 9 AGEIIA=T Aaug qiger,
degl S.UA.HLU. Fd T UAer {iST YHeT T AT AT
ARLEATSSAT A= SEEeRl U e, < gfger o
SO .U AT g Y G O UL STEraEey S FL 9 AT
AW AT T A TA.H.T. TFHeT [0 ATTHaL FIRTEr F3d ATaT.
ST SO, 1. F-ITAT AT AT, T ATHS TTaTe 1l FLaiT
U AT EIAl. AETA A6 AT A FTede e,
S.UA.HT.TL AT aRAR oA, feefee qrsad aear.

qr . 19 of 22



668

LY

THTL HeI T O STRT ATIT ATATH ATRLATT o HTCATedTs i
ST, T AT AT FHL ZIATSUT FLAT I ATaT, 98 TFeq
FAEaTREH T ATATHAT F9T raTevil Foft FIOT? A =6 a9
ATH=AT AT AT T T Fed ATeld, T AT aLT AT=aT qfaeT
THITH HHAT ST ATal.

9 o) TTU, T ATHIATAT, ATHT 32T - ey Tomre:-

ATST ATCRT ATSAT A@etel AT HITIT TS AR, Tl AT
SATEEIRT AT, ATATd TARweT AT 3. ft 91T Fieeset, a% aregr
T FLAA? AFETAT AEHET AR AR, W TTATAT STTAAT T
qTel. S.OA.N.0=T sATe e =47 TET=AT JX=T 99
ST ATRd. TgTaT-raT=aT AhAT T8 AR g, AT ey
STehodT HALTAT AT ATFETAT Flglgl (HeTore ATar. JTRTIE=aT
HA-HeAT fUFaeliorgmgl Taedr YaeqiHed SH=AT Irardie
e, ATHATAHERT ITIX &g, IO S0l HTEHTOE ol Jraoret
g,

T ATFGTAT =TT 04T ATAT.

 ¢) HIR SAxhY, ETHEAIGIATET, qob 9 arEaen-

T T THA [HAHT i AT aATg. IT 4T Ha=aT A4Td,
o AT SATH=AT ATHHTE AT ANTTH TR Td. < 337 SATFat ATeAT
F6 FOIAT ? ATFGIAT AMH-AT Id ATgl, T AFGl FUTAA F19,
ATH=AT TSTATUATHT 3 ATy A Ao, T9= el {1 2%-2 9-
Q03 AT SegifewiT AT=ama<ieaT a5& ATAT, ¢ oregrieshy
AT HiRGa  #wF T SEgAEeit gl ATel. %
FSregTiae L, TRt AT A= Araer g1 ATl T =T

qr= . 20 of 22



669

TEHIETTL BId, T &Y SAEATavit heft =1 smE? Ara=ar M=
AT e Qo fadre g, afor st @ At e @

?) oft. BT e, HguR FETA e

ST THATATST & TTGATIT AT FT0ITT AT}, ¢ T
THCTEIBTHT TTZUT FeAT AT FT? AT 3T J94TH I7o,
ﬁwwmwﬁ“&w@ma@,wﬁmwﬁ
FLOGT ATAAT ATE.

I, TATGLOTTA T SR STAGATf i =+t e Ry
T THET FTATIAT ST TIAT THEAT T ATRAA o1z,

ATl #ft e /e 7 aifraer i aofie 3 g
AT, AT el 28 Trh-aT J09TT Afrer?

TETE, TATILITIATTF FTRT STt affedt 7+t aifiasy
T TSRS T 3. 0.0, F9mae 397 24,

THT T A I Firaer # dohi o
ﬁ.@.ﬁ.q.wwww&ﬁaﬁmmﬁ?agﬁaﬂwﬂﬁ
I FTHTT ATAT A (R FTAATET G o7,

A SHT T 3T IUTRerai=t Frama swary AiefaT sire 6
ANT=AT SAGATAVE 8 I VAT ATer F TR ST
ST HfEr 3T AL, T AT R9-29-3033 s

9 &. 21 of 22



670

1 [A

HIRTAe Al SgATaviT &t A FT AT, FZUMST STAdHAT LTI
S5HTH GG Flal ATAA g A& AR,

ATABT THT IURTATHT ALqeT TTAT W =z v wrersar
ST ATTUET ZIAT o ATTUT ITTET TV ATET I T 2rd.
TS HT. ALTE, TATALOTATTF TG TAGATIon TRt T+t
fSregTiaaTT ar=ar sreem #f ST g9< AqeaT gifiad.

FTal IATEAATAT T HAT hl 3% ¢-RoR3 AT AHATHHIT
TS d. TSl A= FHEIE Fd AR, 3¢ q9 a1
EATIAHTH T FHAUE T ATg. T ol STAGATAVIT TF HLUATT T4,
AT, AL TTAT ARG 1 AT FZU0 UK TATS A Bl STAgATaont
qe.

FTel T&T AT AT IR THATTOr ARTO(T Hedt it
SIRIT & TAGATAvT dhTaeefT oA dF T8 FL0Ta AT AT
ATt Fed gid.

. THTHE FIS!, G394, ATHIATAT ST HloaTST It
AT [Aadd qqd Theq AT AR 92T Fedl F 95 TE FLOATH
AT e l, A ITRAT THATII ARG ATAT T AIST B 1.

FTEl IUTEAT ARG TR I sh1 AT e Tadt FAT0AT
ST AT 3¢ T AT AT d, T ATHA [T ATAA ATal.

FTEl SUTEAT TTA ARGA TR AT il AT regraeiaramrt
AT, ST AT BV HLd AT, T STAAA Hrora g
SATIAT. B AT ATFgT ATHATSAT [AELTHTH AT UL 3R

qmH= #. 22 of 22



671

wmwﬁmﬁmﬂﬁﬁaa@waﬁmjw
M.WWW&WW%HW,W%am%
aﬁﬁm@ﬁ.wﬁwmmﬁamﬁwa@rm
aﬁw@%.wﬁarwaaﬁmaﬂwﬁﬁ:maﬁm
TITOfT e,

FIRIAT ST ST FAAT ST AT qrfRet 39 srpearsy

W.WW%WW@@WW
Fell. ATISH TATTFIAT AT a3 Fiobraia [EEEEETS]
TATRTATEY 1.
SHRTAT ST, T FRTA BT Tt i ST Fefier sy
ST AT AR g, HETY ATEATT THeqTaTel SqereqT
a@a.m&ﬁmﬁw@aﬁr&m@%aﬁﬂwﬁmaﬁ
FIAITHT T Aezar o are, of 33 T TSR &M 2-3
qhaeT sy 39 aFd ATEY. S.UA TS e R
W.WW@ETWWWWWMIWW%*H
qrseaT s, .. = v A7 TrETET uy ferfes, & a@er o A1
TRCATS FATHRTAT TSRS T 39T I AT, Eoiin
ﬁwmwaﬁr.aﬁwmwﬁmwﬁ AT
ATHAT TFheqTe F&Tre ore.

L) ft b g, wmER- e
T AT T AT TG TS T iy qTufy
HIST A, T ATETT Y 0-3 0 0 T ATRT T AT ¥4 JapT o=

9T . 23 of 22



672

L&

T IO ST, ST AT WIIX qHATT 21 g, qTarad q9
egTIemaaTE At Fofaod g, J.UF. 9T, A1 FLaT TEIar
FTOATT AT, ATH=AT METATEA Yo Feiaad STuAY =T LT S0
A2, A FeHaTa AL ST TET FAdT &g, ATH=AT AT el
SRTSAT Yo FETEA TEAT AT g, SEHL TAETdid qLHT a¢
Forer s, defter §TRY, S £ TS vaT=AT AEIiET red. S.UA. 6.
AT FIATE ARART AT @IET AgaTe ATEATE FHipgd TEdT TA
FrAT TR, ATH=AT AT Tesh T+ SAFal TAeq0 Fefel G
e ST a2 elel rad. qit TLAT TeT ST e, I af /R
FUATT ATAT. T AT T9 F THATT AT, ATHT THATTALATS
SIS AT, AT Thed e HTeaaT a0dTd I5.

ATIBT THeT TIAFH FIAFRT FATAT T IAL 0ATH
qLATT Fedl, ATIST AT AT GAAT Hedl hl FARATAT AT
AT, AT ATETSe AT A1 AT 3T, T AT T &, 79,

ATAHT HT. AT FRen< =g, STaLaH, TEHTL T, Tl
e, RreaT-TrRTe A1 aXa ArerT Aiafaer Y AT yohew o
ATATAAL IO FTATAETL =T ATl

9 ) 5t TSI TR, TTERA T, AT, g s

TFeuTsAT 1.0 AR, e = AT #eret Hardd
ATEY. ZEEY T AT AT TF AT ARITATAEL AT ATTAT =T
FrEeT ¥ TrFT AT, A FATHH AT A= S8 077 a9
qTEY. AT AHT ATAT EATIA A7 TFhewed AT ST ST
AT ITIRT.

qmq #%. 24 of 22



673
Lt

ST M@ qTeAT IThe HITAGl A& AR ATHS
AEAT 7 TaX aradia gege Rt g, a8 v defivae
7T

FTGl IUMATAAT SALAL AT TETSAT T 2T arorerer
ag, T e et Fft 7 oriaT 25w S1eT adt {3
HTET Fied,

AT TFHCTUTLHRTSAT Tt oY, FErsaaryr o7 SreaaeaTs
SO, AT T aET=AT ATt g dEeedr ST g
AE FAl. AT AT TREE A A FrrE g9 e,
TFCATEAT=AT A EadqTa JorEarelt ==t #57 g7 a7 97t
FIEAT TS TH = .

ATATST, TFTEOEATTF ST STagaravt |t 7
mﬁaﬁaﬁmﬁﬁwﬁaa—mwﬁmﬁaﬂvﬁﬁw,w,
AHATH T €T EEqTT HIGT FF AHAT. B TAGATION =1
fareaTiReRor eheaTies Erom-aT Frer waAtaTofi T o
TSI, AT AT TR SegTatt iy i Fifiaer
T AT ASH=AT SMAgard U F0ATT I T Joh
T TR TATawor ST qedie Sgare, T ATeedT a@t
A, AT AT AT, FEqL, AT SR FAATIIN
ATSATAE TATAL0T, I T gATH dae W1, T THE, T4
faedl #ieT e Fvara T, Fofier ao v aEET @
T qr i .

9 . 25 of 22



674

qu

W,Wﬁmm%wmﬁaﬁ?ﬁmzﬁw
SURTA AR A 7 AT e, qataoiiyaE ST

AT, AT AR A TAEATAV Fer T F70aTe areht.

(after g=a) (E34 1)
qeH T, Tatafaugs Ty, TR St
SITfRT SrgATaft afddt afaet
b TAT
grafars srftardy a9 Rregre=fisrd, tare Rregr.

9T %. 26 of 22



	c0f4b7455ce849fd1d0a3056a73ff0dd10be0b5664c7e644fd778dc421217192.pdf
	7de2d7ba55db90c92bf0bc90080b51e32d52e5822abe9f99d23a9ed32d503788.pdf

